
In the "-CO. tral Administrative Tribunal 
Calcutta Iech 

M'A N"l 449 of 1998 IN 
MA .448 if 1998 
(CA 714 if 1997) 

	

present : Hsn'ble 	• D. Purkayastha, Judicial Member 

Siuth eastern Railway 

Vs.• 

S. C. Gh.sh 

dr the Applicant : Mr S. Ch.wdhury, Advocate 

For the RespOrents: Mr. S.Y. )utta, Advocate 
Mr. T oYrw $iswaS, Advocate 

	

Heard on : le-11-98 
	 ICate if Jud!ement : 18..I1 98 

'4 
Heard Ld. A.v.cates.if both the parties. Applicant filed 

this application for etting aside the ex-parte .rder dated 21.7.98 

by this Tribunal,. It.is stated by the t. Advocate Mr. Ch.wdhury for 

the resp.ndent:-appliaflts that on 2l.T498 he could n;éil 
Ief ore 

the Tribunal because f illness if his mat}ier and the case was heard 

ex-parte. 

2. 	I have c.ns.&ereS the submissionS if IA. Adv.cates if both 

the parties and I fin tht the reason stated in the application con-

stitutes sufficient cuse for setting aside the exparte irder Sated 

2147.98. $i,pplica ion is restored fir hearjn aftrr setting aside 
A 	 ' 	cvJV 

the exparte •rder Sat d 21.7.98 and 'dondonatien .f delay f1lei 	the 

applica 	for rec ai.ri of the case after setting aside the exparte 

order is hereby 	H.-Respndents are directed to furnish the copy 

if the reply to the e her side pitivey.  ti-day. Accr&inly, both 

the MA are disposed • and OA is restired. 

( irk.. purkayastha ) 
Member(J) 


